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" p.aLnb.1007/94

. Betweens . Date of OQOrder: 13.9.95.
1.5.0.535030 \aRafwon - 5, A.Anantha Lakshmi .
2.“U.Hama,g&¥sﬁmi 6. J.5andhya Raghu P
3, %.Shyam Sunder 7. B.l.Narasimhe a2y
4, A,Damodaram - 8, P.Suresh Babu.

a ...Applicants.
And -
| . :
1. Tha Genz2ral anager, Telocom Bistrict, -
Hyderabad, Suryalok Complex, Hyderabad.
2. The Chief General fabager, - ‘
Telecan, AYP,, Hydarabad.

3., The Sacretary to the Ministry of
Telecommunicatiens, Sanchar Bhavan, — ‘
New Delhi.

4, The Director Ganeral, Telecommunicatiens, -~
Sanchar 3havan, How Delhi.
g . 1 .+ +Respandents.

Counsel Por ths Applicakts : Mr ..\ ankatagu=r Rao

‘Counsal for the Bespondents Mr.N.!!.Ramana, Addl.CGSC —

CORAM: . . : ..
THE HOM'BLET SHRI R.IMNGARAJAN +MEMBER (A)

A

CTHE TRIBUHAL MADE THQ#EULLGQING ORDERY

Heard'mr.K;Uenkétesuafa Rao, lesrned counsel for the
applicants and Mr.\l.Ra jeswar Rao for Mr.N.Y.Ramana, learnad counsel
for the respendents.

This 04 was listed today at the instance of the letter
from the aspplicants’ counsel. It is stated in the letter that the date
quoted in third 1inz of fPirst para of the judgement in the 0% dt.23.2.96
ghould read as 6.2.85 instead of .6.2.95, The learnsd counsel-for the
applicants state that this mistaks had happened dug to typiographical
crror 2nd may be corrected as 6.2.85; The learned standing counsel hes
no objoction to make in.this correction. Hence the date 6.ZJQ§NXR&8iﬂkX¥
indicated in the third lime of €§g$§w;ara of thejjudgemenﬁiin thalDA
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4t.23.2.96 is corrected as 6.2.85.540. GIRERL G bhe Aecesresy b
[ — . e e roe -n,:‘:““'—"‘_‘_'—-"__"-'—?_""_, - i L

1 i

-~ T

Afbqs -
ﬂ1/i€44z‘,
REGISTRAR(I)




T

.Cz..

u.&.Nn.1uD7/94

Copyto:

1.

2.

5.

6 .

8,

The General Manager, Tslecum District,

- Hyderabad , Suryalok Complex,

Hyderabade

The Chief Generzl Nanager, Taleram
AJP, Hyderabad,

' The Secretary te the Ministry of

Talasommunlcatlnns, Jancnar Bhawan,
New “elhi.

, The Dlractur Ggneral, Ts 1eﬁgmmun1catxens,

Sanchar Bhavan,
Naw DDlLll .

.

Cne copy to Mr.K.Yenkateswar Rae, Adwocate,
CAT,Hyderabad, ‘ '

One copy to Me.W¥.V,Ramana, Addl.CGS5C,
CAT,Hyderabad,

Ome copy to Library,CAT,Hyderabad,

One copy fa8r duplicate,
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Apprzved by

THE CENTRAL ADMINISTR: T1v: Tﬂl:ﬂum‘;«h
HYDER4BAD BENCH HYOERABAD

THE HON'3LE SHRI R.RANGARAZA N _M(H)
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SOMITTED AND 1IN

ALLOWED

TERIM DIRECTISNS ISSUED

JISPOSED OF WITH SIRZICTIONS
JISMISSED

DYSMIS3ED AS WITHDA4WN
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